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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINC!PAL BENCH

Oriainal Application No.4 of 2000
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HON'BLE MR.S.R. ADIGE, VICE CHA | RMAN(A)
HON’BLE MR.KULDIP SINGH,MEMBER(JUDL)
Bhupinder Singh S/o Shri Hoshiar Singh
R/o H.No 557/37, Onkar Nagar 'B° Tri Magar,
Lawarence Read, Delhi -APPL ICANT
{By Advocate: Shri Yogesh Sharma)
Versus
1 NCT of Delhi through the Chief Secretary,
0!d Secretariat
New Delhi.
2. The Commissiconer of Police
Delhi Police Headguarters,
{.P. Estate, New Delhi.
3. Additional Commissioner of Police,
Delhi Police, Crime (W) Cell
Nanak Pura, Mew Delhi,
4. Dy. Commissioner of Police,
Crime (W), Cell, Delhi Police,
Nanak Pura, New Delhi. ~RESPONDENTS

ORDE R((ORAL)

By Hon’ble Sh; S.R. Adige. Vice Chairman (A)

1. Applicant impugns respondents order dated
19.2.99 dismissing him from service.

2 We have heard Shri Yogesh Sharma, learned
counse!l for the applicant wh? atates that the “applicant’s
appea! dated 14.4 89 (Annéxure A—£3 stil) remains
undiesposed of by the fespondehts |f so. this O0O.A. is
disposed of with a direction to the respondents to dispose
of the aforesaid appeal!l dated 14.4.82 by a detailed

speaking and reasoned order in acceordance with rules,
instructions and Jjudicial! pronouncements within 3 months

receint of a copy of this order
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this order.
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